IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKU LAM BENCH

*  0:A No.__ 160 of 199 3.

{ | | DATE OF DECISION_28,01,1953

—G. Appukuttan : Applicant (s)

'M/s P.Santhoshkumar &
P, 8anthosh Kumar(T)

Versus

Advocate for the Applicant (s)

Union of India rep. by dent- .
General Manager, SGuthern Raielspon ena (j) others

Mjﬂ\ Khan, ____Advocate for the Respendeet (s)
through Mr, Shefik MA, '

CORAM :

The Hon'ble Mr, SePe MUKERJI, Vice Chaimman
d ., o

The Hon’ble Mr. A.Vi HARIDASAN, Judicial Member

Whether Reporters of local papers may be allowed to see the Judgement PR
To be referred to the Reporter or not?

Whether their Lordships wish to see the fair copy of the Judgement? ™

To be circulated to all Benches of the Tribunal ? M . '

PN~

JUDGEMENT
(Hon'ble shri S,P.Mukerji, Vice Chaimman)

We .harve heard the "'1eamed counsel for both the
‘parties on this application dated 21st January, 1993
filed under Section 19 of the Administretive Tribunals
Act .'m which the aoplicant who is working as Mbricater

| & U Sedhevn Railway & :

Pitte: in the Palghat Divx sion has prayed that he
should be prometed to the higx:; grade of Blacksmith
taking into account leis svervi ce as Iubricator Fitter
and to cbns;de; his_representation at Annexure-1 for
‘such premetion.,' The 'repf‘esentation at Annekxure«l is
dai:ed 11.11,92, The learned counsel for the applicant
:tates that the benefit ogmhigher grade of. Blackﬁnith

has been made available to the Lubricator Eitters of |

-.r . ' .‘ ‘ ) ) v ) 00-002‘



P
rrivandrum Divisi@n{

2. Wen the case was taken up or admission ,
t@day. the learned counsel for both the parties
agreed that the application can be dispesed of with
- appropriate direction regarding disposal of the

applicant's representatien at Annexure-I.

-

3. In the cixéumétances{ we aamit thig epplicate
ion and diquse_of the same with the directien‘te ﬁhe
Second R&spondent.to dispose of the representation

of the applicent at AnneXure-I addressed to the

Senior Dtvxsional Engineer, Palghat, in accordance

whilhw b
with law,_keeping in view, the benefits as prayed

,bmwmb

' ﬁ@r in the representatien, ‘made aveilable to-the
counterparts of the applicant in the Trivandrum
Division. The rearesentation should be disposed of |
within a period of two months Erom the date of
communication of a copy of this jud gnent, as if

 the said representatien is adaressed to the Second
Respondent himgelf instead of Respondent No.3. Res-
‘pendent No. 3 to whoni the representation has been
addfessed is directed to forward the same to Resg- |
‘péndent No, 2 immediately., In cese the said represent=-
ation is not rea&ily available, we direct the Reg- .
pondent No.2 to dispese of the copy of the representat-

jon aveailable at Annexure-l1 to this O.A,, ©on the

abéve lines. There i no order as to costs.

» : %J2;18~%ﬂ3
(A. V. HARIDASAN) | (S.P«MUKERJI)
JUDICIAL MEMBER,  VICE CHAIRMAN

28th January,1993.
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